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Union of India through Divisionesrl
Parsonnel Off icar, Northern Railway,
Allahabad' * ® & & 8 = = L B L ] applicantt

(THRO GH COUNSZL SRI G.F AGARWAL)

Versus

1. Ram Kishors Tewari s/o. Sheo Nandan Tewari —-
G/o. Bhartiya Mazdoor Sangh, U.P_
2, Naveen Market, Kanpur.

5. Prescribed Authority, Under P.W.Act, Kanpur.

3. IX Addl. Distrigt Judqe, Kanpur.

-
ORDER (Oral)
(ByHon. Mr. S. Das Gupta,AM)
The respondent No.l in this application
| had filed a casz befora the Authority under the Payment JET
i *‘ | [ e of Wages Act, 1936, The order passad by that authority 14

was appealed against by the present applicant and the i s
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of remand by the District Judge.
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2. We have not iced that the prasent order
dated 14.,11.199C has not been challengsd by the applicant
by filing é’: apreal, This order is appealable under
Section 17 of the Payment of Wages Act, 1936. In the

rp,_"r1 X % recent decision of Hon'ble Supreme Court in the case
i of K. P. Gupta, Hon'ble Supreme Court had held that the
I: i appellate jurisdiction of the District Judge under

Section 17 of the Act is not ousted by any of the
provisions contained in the Administrative Tribunals
Act, 1985. The applicant, thersfore, has a statutory =3
right of an apreal befor= the District Judqe, which

has not yet be=n exhaustzad. So far as the r-=mand order

by the District Judge is concerned, that has already bkeen
taken effect and pursuant to which the fresh order has

been passed by the Authority under the Payment of Wages

. Act.

3. In view of the foragoing we are of the view
that the presant aprlication is not maintainable and the
same is dismissed accordingly. Nothing in this order

shall preclude the applicant from filing iﬁb appeal

j
F'—"+— gt be fore the aprropriate forum, if so advised.




